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GOVERNMENT OF IND{A

MINISTRY OF FINAN
(Department of Revenu

NOTIFICATIO
Ne

S.0. (E).- Whereas by notification of the
Finance (Department of Revenue), number S.0.713(E) dat
sub-section (1) read with clause (b) of the Explanation to
1961 (43 of 1961), the Central Government had specified
establishment and running of 30 bed Swami Vive
elimination of leprosy and T.B. at Pavaguda Taluk, Tu

Sevashram, “Radha Lakshmi Nivas”, K R. Extension, Pava

Delhi, dated the ;),77‘2: March, 2007

overnment of India in the Ministry of
the 8" August, 1995, issued under
ection 35AC of the Income-tax Act,
t serial number 2, for Construction,
anda Integrated Rural Centre for
ur, Karnataka by Sri Ramakrtshna
bada, Tumkur, Karnataka-561202, as

an eligible project or scheme for a period of three years beginning with assessment year 1996-

1997 which was extended further vide notification numbe

1999 for a period of three years beginning with assessment
further vide notification number $.0.1217(E) dated the 12°

years beginnming with assessment year 2002-2003 and

notification number $.0.386(E) dated the 23™ March, 2003

with financial year 2004-20035;
And whereas the said project or scheme is likely to

- S.0.99(E) dated the 11® February,
year 1999-2000 which was extended
December, 2001 for a period of three
'which was extended further vide
for a period of three years beginning

extend beyond twelve years;

And whereas the National Committee for Promogon of Social and Economic Welfare,

being satisfied that the said project or scheme is bemn

recommendation under sub-rule (5) of rule 11M of the Incg

said project or scheme for a further period of three years
Rs.142 .00 lakhs to Rs. 292.00 lakhs;

Now, therefore, the Central Government, in exerd
section (1) read with clause (b) of the Explanation to secti

(43 of 1961), -

(a) bereby specifies the scheme or project for Construction

executed properly, made a further
me-tax Rules, 1962 for specifying the
and enhancing the project cost from

ise of the powers conferred by sub-
bn 35AC of the Income-tax Act, 1961

establishment and running of 30 bed

Swami Vivekananda Integrated Rural Centre for eliminatjon of leprosy and T.B. at Pavaguda

Taluk, Tumkur, Karnataka, which is being carried out by

Sri Ramakrishna Sevashram, “Radha

Lakshmi Nivas”, K R. Extension, Pavagada, Tumkur, Ke;tztaka-%lzoz, as an eligible project

or scheme for a further period of three years commenci
and
(b) further amends the said notification number 8.0.713(

from the financial year 2007-2008,

F) dated the 8™ August 1995, to the

following effect, namely :-



In the said notification, in the Table againft serial number 2, in column (4),
relating to maximum amount of cost to be allowed aq deduction under section 35 AC, for
the letters, figures and word “Rs.142.00 lakhs”, the lFtters, figures and word “Rs. 292.00

lakhs” shall be substituted.
[FNo] | 33{2007/ F.Noy
| | P%ndrakar,

_ J.F
Deé,uty Secretary (National Committee)
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